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‘SUPPLIMENTARY DEMANDS FOR
GRANTS (RAILWAYS), 1076-77

THE MINISTER OF RAILWAYS
{SHRI KAMALAPATI TRIPATHI):
I beg to present a statement showing
Supplementary Demands for Grants
in respect of the Budget (Railways)
for 1978-71.

DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1974-756

THE MINISTER OF RAILWAYS
(SHRI KAMALAPATI TRIPATHD:
I beg to present a statement showing
Demands for Excess Grantg in respect
of the Budget (Railways) for 1974-75.

SUPPLEMENTARY DEMANDS FOR
GRANT (GENERAL), 1976-77

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): I beg
to present a statement showing Sup-
plementary Demands for Grants in
respect of the Budget (General) for
1976-77.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GUJARAT), 1976-77

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): I beg
to present a statement showing Sup-
plementary Demands for Grants in
respect of the State of Gujsrat for

the year 1976-77.

SUPPLEMENTARY DEMANDS FOR
GRANTS (PONDICHERRY), 1076-77

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): I beg
.40 present a statement showing Sup-
plementary Demands for Grantg in
respect of the Union territory of
Pondicherry for the year 1976-77.

1119 &re.

MOTION RE: BUSINESS OF THE
HOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA-
IAH): I beg to move:

“This House resolves that the
current session of Lok Sabha being
in the nature of a special gession
to consider the Constitution (Forty-
fourth Amendment) Bill, 197¢ and
certain unavoidable and essential
Government business, only Govern.
ment business be transactedq during
the gession and no other business
whatsoever including Questions,
Calling Attention and sany other
business to be initiated by a private
Member be brought before or trans-
sacted in the House during the
session ang all relevant rules on the
subject in the Rules of Procedure
and Conduct of Business in Lok
Sabha do hereby stand suspended to
that extent.”

I might mention that I have also an
&mendment to thiz motion and if I
8m permitted, I shall reag that also
hefore I make my comments:

I beg to move:
“That in the motion,—
add at the end—

‘Provided that after the digposal
of the Constitution Amendment
Bill, time permitting the Speaker
may in hig discretion allow Calling
Attentions and Short Duration Dis~
cussions.’ "

As the House is aware, thig is a
Very special session to consider the
Constitution Amendment B{ll ....
({nterruptions) As I was saying this
is 3 very special session to consider
the c°mtitution Amendment Bill and
Ncidentally also, if there is time to
d‘: such other essential business as

y be necessary. For instance, 1
Mvg placed an Ordinance on the Table
ob the House ang it would be neces
Siry to take it up anq aoprove it
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durigg thig session The main ideq iy
to give an opportunity to0 the House
and all the members thereof and the
minmsters to give their undivided
attention to this most important mee~
sure This is the spirit behmd it
Secondly, the idea is to give each
member ag far as possible an oppor.
tunity to participate in the discussion
This is the reason why we wanteq to
save time But ag my proviso shows,
I have not barred altogether any other
business The moment this i over,
time permitting, the Speaker m tis
discretion, may sllow calling attention
and short duration discussions Re-
garding the allocation of time, I have

certain recommendations ang sub-

missions to make I shall mention

them after this motion is passed

MR SPFAKER The motion and
the amendment thereto moved by the
hon Mimister are before the House

st TrArvaTC wre (wear) -
wsrer Y, a7 A awew qw fear
g ¥ e fdw woar g A fadw
FRFQ w7 antgr gg¥ senfaa
FWE g—M I AW F

I beg to move: L N TP

That in the motion, after “only
Government  business”  ngert—
“Short Notice Question, Calling
Attention and a special debate on the
flood situation in thd country ” (6}
That 1n the motion, omit “what-
soever” (8) That in the motion,
omit “Calling Attention” (4)

usTe Y, it g qrferar
whud fafret & vema &Y I v
T O e & § fin g &r e g
¥aw afyarr qnlgy fagme ) ara
FARRY @ waged, wht el
w§ W In A Q) awdt §, At
oY wgegd  ware fro¥ oy ¥ wiwy
52 & I 9% wgr arat @ @ awdd
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T 1 3ed T IER o om e
W v N N N e g
qauw faday a9 @ ¥ a7 afx
Y fa¥m At weaw N fed wik
AT 5} dw F Y garom a1 wdw
T aRd § 1w O wwroaw A
FITEY §—~1 T aF T3 qframa
FaAT q fa=re frar smea w12 7
17 WY firekT 8g) & fn agT mpewqor
AANT § TW 9T W ¥ W ww
 wifey wofed @ T ¥ g
fat0w 7 § ¥9 97 avt 39 D a13,
afFT a1z & Iqa 2} fir ® wrgi—
[28ar 3 T, famdr afy aeor g€

&Y W1T T X AFH § | KA /9 AT

Y 2@ w7 A QY 3¢ wwear § f qw

A waA ¥ wra ST X o wrFag) g

¢ sg mRafamwam wTga § T

™ frar § v T@€ ¥ aawt ¥

AT ) gErram few §) fred

afgdve Fg@ afifw ST AWM S

AT Fga ¥ WL qA AN A

#a fagre & arg = feafn, gradg

R Al wwe " ¥ oA @

ot gaen gk, 9% quEtEe g,

Tt ¥ g aww € giem gl

foaay art #r w79, qu qvedt ot

v, Sy, Awry WX fagr ¥
g1 ¥ feufy, Swat o wga-—TF
aTE qeAd war § Fo St ¥ WA

& w§ §, Tafed grard it
it aredt wRgrE o fey Ay 2 WA

§ Y g€ wfe &t ot g AX W
vy o €, Afwe az ¥ go afg Tk
R A g Fareer Y ara = A% an GuAT
frar war, 3|k avx NG <71 ¥ §,
559 dTT Rage age TwRr  qf w2d¥
£ % X 99 qary MO ATAA Tw
€ fo 97 wge Ty awd §,
fad ¥@T & aR ¥ gy WY oy
qrferrdic #t T s el §
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Afiet 7 Wt ow ¢ ahew WM G
€ oy ¥ e ool o
§ Wil T, gard war< ¢ fr 397 40
o W A | wgy & wra oo
e Qo WA gy § fis ug o1v &
W E o vt o fedt @ frd
® F, W1 G & € ¥, feiy wgs
®ea ¥, Wi Afew wdewn & ww Fyw
o ag At wifid enfie weeT<
TV I AT} 9 Wr §, wORT R
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e iy &%

Wiy & s g fe Ay @
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o ¥ ar wifer 1w faw
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Ak | faer< 7, St wawe Ty T
8wt §—uree) fafes € 1 oy
TR AT R AT A | -
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qfed 1+ & aifsdd wind fafres
& RF g wqAw e s § gar
AWM 7Y 1T wC F o2 g7 7%
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waredt 9 fawrr @ W oAve
T W vsw afeew g
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Tl s W AmRTy T Ar 9w
e srorrelr & e Qe , oF wwL o
R B HAIEH FY AW F7n
VT 1 xR, wewer oY, Ar wqars
¢ & wra ot w3t wiwr wwosis
ama & a2 W F@ ¥ qwg frr 3
aarHt N wgr AgE A WA 1

W ¥ v g8 favre 2
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MR, SPEAKER: Sarder Swaran
Singh Sokhi.

SHRI DINEN BHATTACHARYYA
(Serampore): The Motion moved by
Mr. Raghu Rarmiah should be given
preference I cannot understand, Sir,
the procedure that you are following.
We are opposing the very Motion it-
self So, that should be given pre-
ference after the main motion,

MR SPEAKER Sardar Swaran
Swogh Sokhi

SHRI S M BANERJEE (Kanpur):
The procedure 18 that when a Motion
is moved, and immediately if any
Member wants to oppose it, (inter-
ruptions)

MR SPEAKER Order please, there
18 a lot of noise in the House

SHRI S M BANERJEE | want
only to make a submission, Sir, and
get your gwdance The parliamen-
tary procedure is that whenever a
Motion 18 made either from this side
or from the other side, if immediately
any Member has approached you to
oppose that Motion, he should bhe
giwven a chance, and after that Motion
and after hug opposition comeg the
amendment

SHRI DINEN BHATTACHARYYA:
Samar Babu approacheq you, Sir, on
our behalf to say that we want to
oppose the Motion to be moved by
Mr Raghu Ramaiah Preference
should be given to our Motion because
we are Opposing

SHRI S M BANERJEE I want to
speak on the amendment of My,
Shastri

MR SPEAKER Later on, I will put
them all together, and I will give
everybody a chance

SOKHI: In view of the amendmens
moved by Shri Raghu Ramaish to the
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Motion, 1 do not move any amend-
ment,

MR SPEAKER Mr Shastri, have
you moved amendments No 3 and 47
Have you moved all?

SHRI RAMAVATAR SHASTRI 1
have already moved.

MR SPEAKER Although it was
rather late, 1t was & speclal request
Now, Mr Siddayya

SHRI S M SIDDAYYA (Chamaraja-
nagar) 1 am not moving,

MR SPEAKER Mr Samar Mukher-
Jee approached me to say that he
wanted to oppose this Motion Al-~
though 1t was late, because 1t 1s an
important Motion and an important
subject I am allowing him to move
it I have also received a request
from Mr Indrajt Gupta who wants
to oppose this Motion I allow both
the hon Members

Now Mr Samar Mukherjce

SHR1 SAMAR MUKHERJEE (How-
rah) Mr Speaker, Sir, I oppose the
motion moved by Shri  Raghu
Ramaiah No special session 15 re-
quired for passing the Bill on the
Fortyfourth Amendment of the Cons
titution, suspending all mon-official
business Our Party’s stand with re-
gard to these amendments, and the
procedure to be followed to involve
the whole people in the debate to seek
their verdict has been made clear by
me 1n the last session, when I op-
posed the introduction of the Bill

We are m favour of radical chan-
ges in the Constitution to strengthen
the aspects of democracy and the role
and severeignty of the people The
thrust of the present amendment, in-
corporated in the Bill, 1s in the op-
posite direction, to strengthen autho-
ritananism and one-party dictator-
ship That 18 why the Government
is interested In getting them passed
mn a hurry by a Parhament which
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has lost 1ts mandate and in conditions
of total suppression of free expres-
sion of views while putting thou-
sands including MPs and MLAs in
jall

We are opposed to the Bill being
discussed in this Parliament and to
turn this session 1nto a special ses-
sion, suspending all non-official busi~
ness, when many urgent issues in-
volving the interests of the people
require attention and intervention of
the House

Constitutional amendments of far-
reaching implications must always
have the sanction and mandate of the
people For this an atmosphere and
conditions must bk created for free
expression of views Just on the eve
of this session we saw the demand
for a Constituent Assembly raised mn
joint meetings of State Congress
Commuittees and Legislature Congress
Parties m the four States of Uttar
Pradesh, Bihar Punjab and Haryana
The purpose behmd this move will
be considered as a manoeuvre to
cover up the opposition they face
from various sections of the people
and to further postpone the elections
that are due unless steps are taken
to secure the real verdict of the peo-
ple

When the 1ssue has come to the
forefront we wish to make our
party's stand clear about the Consti-
tuent Assembly It will be a real
forum of the people to bring about
basic changes m the Constitution if
the following conditions are fulfilled

(1) The Constituent
should consist of members
elected by the people

Assembly
directly

(2) The system of proportional re-
presentation should be adopted for the
election of members to the Constituent
Assembly

(3) A mimmum period of six
months should be given for free dis-
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cugsion on the various aspects of the
Constitution.

(4) The Emergency should be lifted,
the pre-cengorship withdrawn, the
political prisoners including M.Ps.
released, the MISA, the DIR and the
Press Objectionable Matter Act and
other repressive legislations repealed
and the Opposition shoulq be given
as much freedom to propagate their
views as the ruling party has to pro-
pagate its views.

(5) An  Al-Parties Committee
should be formed to supervise the
elections, with powers to make rules
for preventing corrupt practices and
misuse of offictal machinery.

1 demand that the Constitution
(Fortyfourth Amendment) Bijll be
withdrawn and this session be dec-
lared as a normal session.

In any case we refuse to participate
in the debate on the Constitution
(Amendment) Bill. We are walking
out in protest.

Some Hon. Members then left the
House.

SHRI INDRAJIT GUPTA (Ali-
pore): On behalf of our Group, 1
cannot support this motion which has
been moved by Shri Raghu Ramaiah,
and I will give the reasons for it,
confining myself to this motion for
the present. We will deal with the
Forty-fourth Amendment when it
comes.

This is the first time we are being
told that the current session of the
Lok Babha is in the nature of a
special session. When was this decid-
ed, who decided it? Neither the
Rules of Procedure, nor the Consti-
tution, nor anything else provides for
such & thing as a special session.
Just because the ruling party feels
that this should be treated as a spe~
cial session, that cannot be used as an
argument for moving a motion whose
effect 18 to suspend all the normal
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rules ang practices of this Parlis-
ment. I do not lke thy way it has
been done. Nobody was ever consul-
ted. The Opposition was never taken
into confidence. That, of course, is
now unfortunately the habit, on many
occasions, 1 find, )

Secondly, you are thg Speaker, who
presides over the deliberations of this
House, who is the custodian af our
rights and privileges, but suddenly in
a blanket fashion a motion is moved
saying that nothing emanating from
any private Member, no non-official
business whatsoever of any kind,
shoulg be permitted during this ses-
sion. If it is purely a gquestion of
time, then he could have consulted
with us as to how to make such sn
adjustment. 1 know later on he is
coming up with a proposal that we
must suspend the Lunch Hour and sit
on Saturday. Have we ever opposed
these things whenever necessary?
During the annual consideration of
the Budget Grants, this House sits for
one, two or three hours extra some-
times. Could it not have been ad-
justed? 1Is this any ground for com-
ing forward and saying that no kind
of non-official business will be per~
mitted? We protest strongly against
this. This betrays a very wrong atti~
tude, I should say, towards this Par-
liament and towards the rights ot
Parliament.

For example, why should not the
Question Hour be there? The Ques-
tion Hour never goes beyond one
hour You are here to control the
House Has the Question Hour ever
gone beyond 12 O’Clock? It never
goes beyond 12 O’Clock. For that
one hour if you want an adjusiment,
we could have suggested that we
could sit one extra hour in the evene
ing. But, no, they have decided: no
questions, no other business, no cale
ling attention,

Mr. Bhut.u has already mentioned,
I do not want to repeat them, some
of the very important and very ur-
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gent matéers arising out of recent
events and incidents which ‘have
taken ' place. We are assembling
here after a couple of months. The
pubhe of the country naturally ex~
pects that some of these matters will
be raised here that Governmnt will
make some statement snd explain its
position  Just now Mr, Shastri made
reference to something very disturb-
ing, I should say, to put it muldly,
which we are tolq has taken place m
Muzaffarnagar One Member there
jumped up and said 1t was all wrong
It 1t 15 all wrong, we would like to
hear Let us raise it and let some-
body explain that our information 1s
wrong, that this 13 what actually hap-
pened But, no, nothing 1is to be
permitted

So, the Home Minister need not
say anything The Minister of Civil
Aviation need not say anything about
this ghastly arr accident in which so
many people have perished The
Minister of Mines need not say any-
thing about what has happened 1n
Sudamdth While the ghost of Chas-
nala 1s still haunting us  another
major accident has taken place in
which several minors have lost their
lives

Are we not to discuss
What 18 the 1dea? What 1s this Par-
hament for> It 1s a question of
arranging the business and adjusting
time and seeing that Government'’s
essential business also goes through
Nobody wants to obstruct We are
prepared to co-operate in the discus-
sion fully Why should it be a one-
sided thing” Why should Private
Members’ business be completely
shut out in this way?

anything?

I am mnot at al} molhfied by this
late amendment which the Minister
of Parlhmentary Affairrs has brought
saying that, after the disposa] of the
Constitution  (Forty-fourth Amend-
ment) Bill, tHme.permitting, the
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Speaker may in hus discretion on the
last two days allow Calling Atten.
tion, etc This is the mercy that has
been shown to you by the Minister
of Parhamentary Affairs This cava-
har sort of attitude, this kind of
nterference with the normal practices
and procedures of the House and the
rights of Members should not be
encouraged to go on in this way

I still appeal to him Of course,
we cannot restore the Question Hour
now because no notices of Questions
were permtted or Invited Short
Notice Questions can be permitted.
One Calling Attention Notice taken
up at your discretion on a particular
day or days will not mean that
heavens wi]] fall At least, the Mem-
bers will get some relief, some satis-
faction, of raising some important
things The country will also know
what the Government's position 18,
their explanation, their statements,
their replies and their correction of
any wrong things bemng said Do
they not want such an gpportunity®

We are opposed to thig motion It
15 not a question of deciding some-
thing here by vote You can vote
anything through We know it very
well I am making an appeal 1n the
spirit of cooperation We are not
here wanting to obstruct the discus-
sion on the Constitution (Forty-fourth
Amendment) Bill But you should
be also reasonable and try to meet us
half-way There should not be this
kind of nding rough-shod over us
Just because you know you have got
a big majority and, therefore, you
can do anything I do not know
what the reaction of the Speaker 1s
I am not entitled to ask hum here
Once this sort of a thing is allowed
to go on, every now and then, we will
be told, “This is a special session to
consider urgent Government business,
Therefore, all non-official business
must be suspended’” Where are we
heading to”
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We are totally opposed to this
kind of attitude, the procedure by
which it was done without consulting
anybody, without making any serious
attempt to see if some adjustment
could be made, just relying on your
big majority.

Finally, though this may not con-
cern directly the Minister of Parlia-
mentary Affairs—I am glad to see
that the Minister of Information and
Broadcasting is present here—inci-
dentally, I would like to know, if you
were to permit him to remove our
apprehensions, whether in this ses-
sion also we are going to be reported
in the press. For example when the
debate takes place on the Constitu-
tion (Forty-fourth Amendment) Bill—
our party supports many things in
the Bill and there are many other
things which we do not support—are
we going to be reporteg in the press?
Is the press going to be allowed to
report what we say or not? 1 am
glad to see, in recent days—there may
be some special factors responsible
for it; I do not want to make a con-
jecture—obviously, the Censor had in-
structions to permit 5 fairly detailed
reporting of the discussions held at
certain recent seminars and confer-
ences most of which were highly
critical of the Constitution Amend-
ment Bill. The meetings which have
been organised by certain political
parties, certain rightist parties, cer-
tain other groups or individuals have
made very trenchant criticism. Even
one month ago, such things were never
permitted to appear in print. Sud-
denly, I found to my surprise that
lengthy reports were appearing in
the press giving even details of the
speeches of many of these gentlemen.
I do not object; it is a good thing.
Let the public know what they have
to say. Let the other people’s views
also be published. If you have per-
mitted, if your Censor has permit-
ted, all these things to he publjshed,
if Mr. Kamath, for example, can say
something sitting in the Vithalbhai
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Patel House which gets him half a
column or one column of publicity, I
would like to know whether what I
say inside this House is at least going
to get an equal treatment or is going
to be blacked out.

I know, Mr. Shukla will say, “Ehere
is no censorship on coverage of par--
liamentary proceedings. I have a"w‘t
ready told you. There are only som *
guidelines.” But let ug not beat"
around the bush. These guidelines
or whatever they are have been acting
and operating a very effective censor-
ship of the entire press. As far as I
know, of course; some sections of the
press, even if censorship goes away.
may not publish certain things.sai@ by
certain people whom they do not
like. I am not bothered about that,
I am not at all upset by the fact that -
certain sectiong of the monopoly press
would like to black us out. That does
not worry me at all. But at least the
coverage of Parliamentary proceed-
ings on such an important Bill must
be permitted freely. They already
permitteq things to be publisheq in
the last week or two. Certainly Par-
liament and Parliament Members de-
serve no less favourable treatment
than that. Therefore, I would sug-
gest, as this is connected with the
whole way in which this Session is
going to be conducted, the guidelines
or whatever they are remaining still,
should be removed, and as far as
coverage of Parliamentary proceedings
goes, the press should have absolute,
unfettered freedom to publish what-
ever they Want to.

SHRI S. M. BANERJEE (Kanpur):
Mr. Speaker, Sir, this particular
motion which hag come is one where
not even the Business Advisory Com-
mittee was consulted. Previously,
whenever a Session was called, three
or four days before the Session, the
Speaker used to call a meeting of the
leaders of all Parties. Your predeces-
sor, Dr. Dhillon is here; he used to
call such a meeting and also give
lunch. In this particular case,” Mr.
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Raghu Ramaiah has not even relied on
your wisdom, and has just come for-
ward with this motion. This wag sim-
ply circulated. I was expecting that
the Speaker would call a meeting or
the Minister of Parliamentary Affairs
wculd call a meeting of the Business
Advisory Committee. That was not
done,

I support Shri Ramavatar Shastri’s
motion for this reason. Suppose this
motijon js passed by the House. Even
you, as Speaker,cannot amend it
because the House has passed it. I
was, in fact, expecting suo motu state-
ments by the Minister on the accidents
that have taken place. 95 persons died
in the plane crash; not a single person
survived. 'Af;"le"é_a’st on previous occa-
sions they ‘used to express their sym-
pathies. Even that has not been done.
About the mine disastor, nothing has
been said. About the rising prices,
nothing has been said. The Finance
Minister was kind enough to withdraw
those orders on the recovery of dear-
ness allowance with retrospective
effect. But the fifth instalment of
dearness allowance has been withdrawn
at a time when prices of all essential
commodities are rising in the country.
For these reasons I would request the
House to support the amendments
moved by Shri Ramavatar Shastri.

I now come. to the last item which
was mentined. I can tell yoy in all
sincerity that I saw the Congress MLAs,
who came from Muzaffarnagar they
were in tears over what happened in
Muzaftarnagar. The U. P. Chief Minis-
ter has, no doubt, taken note of it.
Muzaffarnagar is a district in U. P.
where the maximum number of peo-
ple ' have undergone sterilisation—
about 26,000 or so. Even there the
District Magistrate or the Deputy
Commissioner—I do not know who he
is—was so brutal that he starteq firing.
Some of the bureaucrats want to sabot-
age the whole family planning pro-
gramme; they want to give it a bad
name and create hatred among the
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members of the minority community.
Such officers should have been imme-
diately suspen\ded. There should be
an inquiry into what happened there.
I stand for family planning; I not only
support, but also practise it; I thought
of family planning when nobody else
thought about it. There should be a
judicial probe into the whole thing, I
appeal to the Prime Minister— the
MLAs who have come have also ap-
pealed to the Prime Minister to send
two or three Congress MPs to Muzaffar-
nagar. I woulq request you, Sir, to
allow certain discussions. There should
be no question of withdrawal of the
fifth instalment of dearness allowance. .

I:would request the Minister of Par-
liamentary Affairs to' withdraw his
motion. We shall abide by your
directive, Sir. We have full faith i .
your sense of impartiality ang justice.:
We know, -you will allow -only - such
motions which are important.

£

SHRI P. K. DEO (Kalahandi); Mr.
Speaker, Sir, while appreciating &he
emenrgency and the importance of the
Constitution (Amendment) Bill, I feel,
a motion of this type moved by . the
Minister of Parliamentary Affairs will
virtually amount to encrochment on
the rights of the Members. . When the
Parliament meets, all the eyes of the
country are rivetted to what is hap-
pening here. The people would like
te know about the development that
have taken place in the inter.session
period. If these are being highlighted,
if the Government attention is . being
drawn to them, what action.is being.
taken about them. If the session is
going to be treated as special session,,
I feel that our purposes will not be
served.

I fully appreciate 'the amendment
moved by Shri. Raghu Ramaiah  but
there are no many ‘ifs’ and ‘buts’ in it
‘Time permitting’ and ‘at your discre-
tion’ would virtually amount to noth-
ing. . 3
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[Shri P. K. Deo]

So far as Orissa is concerned, there
has been an acute drought condition.
We would like to take the opportunity
of this forum to have a discussion on
the drought conditions prevailing in
the eastern States of Orissa. I would
like that at least you will kindly per-
mit a Calling Attention Motion or a
two-hour discussion regarding the
acute drought conditiong in the State
of Orissa.

SHRI EBRAHIM SULAIMAN SAIT
(Kozhikode): Mr. Speaker, Sir, at the
very outset I would like to make it
very clear that as far as our group is
concerned, we are not objecting to
concentrating in this session mainly on
discussion about the Constitution
‘(Amendment) Bill. We do not want
to have any obstruction placed on the
discussions here, but what is objected
to is that we do not want that non-
official business should be completely
suspended. Nothing is going to be lost
if the session js extended for a week
or two and non-official business is also
discussed in this House,

Today, very serious developments
are taking place in this country and
very tragic events have been taking
place. People have been butchered
and are being murdered in this coun-
try, particularly in Uttar Pradesh. The
House would like to know, what has
happeneq at Muzaffarnagar, what has
happeneq in Kirang and what has hap-
pened in other parts of the country. I
am very happy that the Prime Minister
has always said and declared that
there would be no compulsion and
force as far as family planning and
sterlization are concerned, but the offi-
cials are going against it and they are
not abiding by the directions or the
declaration of the Prime Minister.
This is what is actually happening. I
understang that there is a conspiracy
on the part of these officers and they
want to create a gulf between the
minoritieg .and the Government. The
Government should realised that these
officers who are doing this are really
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communal minded people and they
should be suspended and action should
be taken against them. This is clear
to everybody and everybody knows
about it. I would request the Prime
Minister to send a team of Members
of Parliament to find out the facts as
to how many people have been killed
ruthlessly at Muzaffarnagar and how
many people have been killed at
Kirana. It is reported that the police
has entered the mosque and shot peo-
ple. There are bullet marks as also
blood stains inside the mosque. All
this should be got verified. I do not
want to hide the facts, I do not want
to exaggerate the things but I want
the Government to realise what has
been happening in this countxjx_m_gﬂe; |
cause. we want peace in this country,
and the minorities to have confidence
in the Government so that we can
support this Government and have a
better atmosphere in India.

SHRI S. A. SHAMIM (Srinagar):
Mr. Speaker, Sir, for once, I find my-
self in complete agreement with the
Minister of Parliamentary Affairs.
Much has been said about the advisa-
bility of calling it a special session. I
am grateful to the Minister of Parlia-
mentary Affairs ang the Prime Minis-
ter that they have called it a special
session. This is a special session,
whether the rules say so or do not say
so. This is a special oceasion, un-
precedented in the annals of history
of this country. Therefore, let us not
get side-tracked in other issues, Ques-
tion Hour ig a very important part of
the Parliamentary business; we have
had Question Hour for the last = ‘five
and a half years. I think, this occa-
sion doeg demand special concentra-
tion, a particular frame of mind, SO
that the rest of the country also knows
that this is a very special occasion.
We are amending the Constitution;
some people call it ‘ending the Consti-
tution’, but I will not enter in that
debate at this juncture. I want to
make it abundantly clear that I do
not support the Constitution Ameng-
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ment Bill. But I do grant the Mimus-
ter of Parhamentary Affairs the right
to call thig session a special setsion
because so many fundamental basic
amendments in the Constitution war-
ranted the calling of a special session
Nothing will be logt if we devote all
these five days for all those who sup-
port 1t and for those who oppose it in
discussion so that the entire countiry
and the world knows that this 1s a
special occasion.

By introducing Question Hour, by
introducing Calling Attention, what
are we gomng to achieve except to
satisfy our ego that we have discharg-
ed our parhamentary duties® To-day
we have been called for a specific
purpose Please do not dilute the effect
I am saying from a different point of
view also The Members on the oppo-
site side understand me It seems
that the Members on this side are try-
ing 10 dilute the effect I sense i1t may
not be a deliberate conspiracy It may
be an unwitting partnership, so that
we can say that it was a very normal
situation—the House met there was
Question Hour there was Callng
Attention Motion, debate on family
planning including debate on the 44th
Amendment of the Constitufion It 1S
not so Let us have a separte ses-
sion for discussing the eftects and after
effects of the family planning Do not
mix up the issues Let us concentrate
on the 44th Amendment of the Consti-
tfution Honourable Minister, surpri-
singly you are getting support from a
very unexpected quarter I want you
to withdraw the latter amendment
Only the 44th Amendment of the Cons
titution may be discussed This is
what everybody is looking forward to
That is what the whole country 18
concentrating upon—the Government,
the Congressmen, the Opposition, in-
cluding myselt I, therefore support
your motion. I oppose everything that
hag been gaid on this side

MR SPEAKER, We have a number
of Members who want to participate.
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§/Shr1 Manoharan and Dhole ma
take two minutes each.

SHRI K MANOHARAN (Madras
North) I am not gong to oppose the
motion moved by Shr1 Raghu Ramaiah

for the simple reason that alter hav-
ing heard

SHRI S A SHAMIM Having heard
Sbr1 Shamum &

SHRI K MANOHARAN I have
heard Shri1 Shammm ...,
After having heard the remarks

made by certain Members, particularly
the convincing arguments given by
my friend hke Shri Indrajit Gupta
barring Shri Shamum, I gm sure Shn
Raghu Ramaiah will withdraw this
motion That 1s why I am opposing
1t So far as the 44th Amendment of
the Constitution 1s concerned, we will
offer our comments later on but I may
now submit that in order to preserve
democracy and the democratic spirit
of this Parhament and the country
Shr1 Raghu Ramaiah will come for-
ward to withdraw thig motion I am
sure he wil] do 1t in consultation with
the Prime Mimster who 1s the custodian
of the country's democratic spirit and
tradition I hope, Mr Speaker
you cen alsgp exercise your influence
to see that undemocratic attitudes
are not adopted in thig House

W wigTe W (TTgR) : e
wgNRa, 44 F & fowre e fagwe w1
& dww wadA § A war, afew 3N
®T @rra Wt $@r g 1 TW S0 &
T wat v & ford 9 0w e wfw-
Fwar LTy wan § g® afuder & daw
@ aniew fagds o f wwd gW
wifeX, ag o wiewr § W o & ot
ERETFTATE )
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wvan s, g dfearr w N
N Ny g v
g off 3 i A @t ¥ ¥aw
yebifend §, afer W & ddew
Tate ¥ LW Peg ¥ OF A
dfear arAT 8 1 X9 447 HOEAWTH
¥aa avvea 47 avwar §, TR AT
ywdifaat €1 o1 o § $ fr oF
e i msa Y w
& war MR Ay, ew ow A
shrarT § 1 x@ ¥w vy o wfaary g
gur &, o dfawr gaT Y wAAT § 4
ghaar ¥ duia w0 9 [ Ay
R aed §, e ag o Shram o
duga 7§, U A9 §faE g ) 38-
fay T xoeres 7 & fo AR et
areh ot & st < &, S60T T @
a7 §EEq W ST & A ar
Acgoerd Fromrey, wm § sT el
qaafadwa & faeregrate e g g
¥y e @ ¥ worar A WE g
Hamdgm g, R & @ T
faT £@ & faq qF 4§ wloar awr
™ wF

W7 g7 44% NI & €7 F AT
ez 3 v R §, Faw od A A,
afew Tg & fqamr avt & I g v
e §, W d2T e & m
0 St v § oF sRZgET
dfrefre Slangd @ DER T §,
T geqe ot v feeat afeary
[Nt 3 g oy afon W AT TF weeT
wredleqet oY a9 6T oY W],
g wnd

wmw ot : wRElz gz A
A wigie o ot ot &

oelie v ¥ T § ) 3O Treey
wp § f& wrea® oft w7 A wwew §, @

ocToRER 38, 1076

oM WD 4
Here o T 2w era v g
deweerd wromT & fad of Wi

QW ok & fesrrr @t wy Frfor e e o
& o deiywy < frmrT sy

e S : A A, 1T @
a3 Nyt gy § ar wver ¥Y S
g?

Wo Qs Qo WWAAT (WEITIN-
aw) : ¥ Saw qF § Ta ¥ wHRA
g A xawiard X F 72 w20 AqIAT
g fr gart Py F wf g 9T @A
¥ ark 7% §, sy gt Fargar
ofied |

Fagararfo g8 §uaA® O ar
ata fax g o Q& A 79 A@W N
ardt o fearT Qiar | wIBr gAr =
gaaT Hiar Wi Qww U7 W A7
A | &7 % & vy A 1 & wgar
g % xen & qaifaw s fear T @i
A qa (AN A1 ary feay @

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU
RAMAIAH) 1 am exteremely grate-
ful to Mr Shamum for lhs very
generous support and if I may say so,
deserved support. As for Mrz. Samar
Mukherjee nufartunately he is not
here —all I can say is that his speech
15 full of wrong statements and in.
uendoes. He has made a political use
of it instead of confiping himself to,
the motion before the House. He has
given a policy statement oun the
substantive points concerning the,
Constitution Ameadment Bill itself,
Taking advantage of this
which fs only of a procedural natuse.
And regarding Mr, Indrajit Gupta, the
gravesn of his charge is fhat-I bave
nas_oppiited bim.
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Sir, of all people in the world, X
am not a man to be accused of such
& thing, I always consult, even un~
necessarily sometimes, all the %ead-
ers of the House, Everybody knows
about it. In fact, consultation re-
guires the presence of two parties.
When the leaders of the Opposition
are not in Delhi, whom I have to
consult? Government have to take
a decision. I cannot leave out one
party or consult only one party, In-
cidentally, if I may say so, I did
mention to Shri Indrajit Gupta yes-
terday morning because it was only
yesterday that we met and I did not
get the impression that he was so
vehemently opposed to this. I am
sorry to say this, if I mistake not, 1
did not get that impression. I got
the impression that he might have
wanted me to act otherwise. I did
not get the impression that he was
going to oppose it on the floor of the
House, However, I shall leave it
there

Neow, Sir, I would like to give one
assurance that the intention is not to
stifle the discussion on an important
matter. As a matter of fact, if one
reads my motion carefully, it ¢ cs
not prevent any Minister from laying
any statciment on the table of the
House. I am happy to say thut :ome
Ministers are ready with thcir state-
ments and, in due course, thor wall
place them on the table of the House.
The only point is, as Mr. Shamim
put it, that if you want to give that
Importance to this subject, we should
not divert attention to other matters
however important they are? They
are not more important than the
constitutional amendments. As I
have explained earlier and I have a
proposal which will enable these
matters to be discussed during the
course of two days and, if necessary,
I am prepared to come before the
House with & request that the House
may sit one day more to discuss any
important matters,

As regurds the genersl proposition
that the Question Hour should not be
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suspended, may I remind the hon.
Member, Shri Indrajit Gupta, that on
many occasions, the Opposition them-
selves had come forward with their
motions to suspend the Question
Hour for very munor and fnsignifi-
cant purposes?

Some Members of the Opposition
did come forward and it is on re-
cord (Interruptions)—not your party,
but some other party—and you know
that, Therefore, there is nothing
fundamentally wrong n asking the
House on a very special occasion hke
this to suspend the Question Hour
and postpone these things by five,
six or seven days. That jg all. I am
only asking you to please have
patience for seven days, till the time
we pass this Bill and then you can
ask me whatever you like and the
Speaker may give permission to
whatever you like and I shall be
guided by the Chair. Therefore, I do
not think that any apprehension is
justified in this contéxt and I can
assure you, as in the past, that in
future, wherever it is possible and
wherever it is necessary, I shall con~
sult you all.

SHR1 INDRAJIT GUPTA: I want
to say one thing. I do not think
1t 18 fair of the Minister in this House
to refer to certain impressions he got
at a private meeting. { also got some
jmpression from you. Shall I gay
that here? This is not a matter of
Parliamentary debate, Please do not
make it personal.

SHRI K. RAGHU RAMAIAH:
Kindly listen to me. Because you
said that J did not consult you earlier,
I had to say here that T mentioned te
you earller,,

SHRI INDRAJIT GUPTA: 1 said
that the Opposition should have been
consulted on how to adjust their
time-table ang programme. Did you
do that?

_SHRI K. RAGHU RAMAIAR: As
1 said, it was not possible becarse the
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QOpposition Laaders were not avallable

at that ime when I moved the Mo-
tion, That was all my point. (In-
tervuptions).

MR. SPEAKER: Now, I think, the
Minister was a little more accommo-
dative. In view of this, do you want
to press your amendments? He said
that if necessary, the House might be
extended by a day or so and his in-
ention is that no important subject
which needs to be mentioned and then
debated wil] be left out,

So, T ghall mow put amendments
Nos. 1, 3 and 4 moved by Shri Ram-
avatar Shastri to the vote of the
House.

Amendment Nos 1, 3 and 4 were put
and negatived.

12 brs, ) |

MR. SPEAKER. The question is:
“That in the motion,~—

add at the end—

“Provided that after the diz-
posal of the Constitution
Amendment Bjll, time
permitting, the Speaker
may in his discretion
allow Calling Attentions
and Short Duration Dis-
cussions ”

The motion wag adopted.

MR; SPEAKER: 1 will now put
the motion of Shri K. Raghu Ramaiah,
as amended, to the vote of the House
The question {s:

“This House resolveg that the cur-
rént session of Lok Sabna being in
the nature of a special session to

_Dimslder the Constitution (Forty-
fourth Amendment) Bill, 1978 and

oCTORER W, 19187
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Government business, only Govern- |
wgent businews be transacted diring
the spasfén and no other business,
whatsoever including Questions,,
Calling Attention and any other

" businesg to be initiateq by a private

Member be brought before of;
transacted in the House during the
session gnd a]] relevant rujes on the
subject in the Rules of Procadure
and Conduct of Business in lak
Sabha do hereby stand suspended
to that extent,

Provided that after the disposal
of the Constitution Amendment
Bill, time permitting, the Speaker
may in his discretion allow Cal~
ling Attentions and Short Duration
Discussions.”

The motion was adopted.

SHRI K. RAGHU RAMAIAH: Sir,
I want to make a suggestion It is
very necessary that the discussion ,ois‘
the Bill is concluded latest by the
evening of 1st November because it
has to go to the Rajya Sabha which
is meeting on the 3rd. XKeeping that
time-schedule in view we may allot
sevéen days—three days for the
general discussion and four days for
clause-by-clause consideration aad
the thirzd-reading. In order to gon-
clude it on the 1st November, I sub-
mit that we may sit on Saturday the
80th and I request the hon'ble Mem-
bers to forgo the junch-bresk from
today as this will enable more Mem-
bers to participate in the discussion.'

MR. SPEAKER: Is it accepted by
the House?

SOME HON. MEMBERS: Yes,
MR, SPEAXKER: Now, we i

Yorty-fourth Constitution Awmda
mpnt Bill.



